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FORM 8
Particulars for creation or modification of charge (other than 
those related to debentures) including particulars of 
modification of charge by asset reconstruction companies in 
terms of Securitisation and Reconstruction of Financial 
 Assets and Enforcement of Securities Interest Act, 2002 
(SARFASI) 

 
 
[Pursuant to sections 125, 127, 130, 
132 and 135 and Pursuant to section 
600 read with 125, 127, 130, 132 and 
135 of the Companies Act, 1956] 

Form Language

Note - All fields marked in   are to be mandatorily filled.

1.(a)    Corporate identity number (CIN) or foreign company
registration number of the company

(b) Global location number (GLN) of company

2.(a) Name of the company

(b) Address of the

registered office or       
of the principal place     
of business in India      
of the company

(c) e-mail ID of the company

3.  This form is for Creation of  charge Modification of charge

4.  Charge identification (ID) number of the charge to be modified

Note : In case of modification of charge, the details to be provided in fields below should be in 
accordance with the status of the charge after the modification. Refer instruction kit for details.

5. (a) Whether charge is modified in favour of asset reconstruction company (ARC) or assignee Yes No

(b) Whether charge holder is authorised to assign the charge as per the charge agreement Yes No

6. (a)   Type of charge

A charge on:

Uncalled share capital

Immovable property

Any interest in immovable property

Book debts

Movable property (not being pledge)

Floating charge

Others

Calls made but not paid

Ship

Goodwill

Patent, license under a patent

Trademark

Copyright or license under a copyright

(b) If others, specify 

7.(a)   Whether consortium finance is involved Yes No

(b)   Whether joint charge involved Yes No

(c)   Number of charge holder(s)

Note : If more than one charge holder involved, name of charge holders, details of extent of charge 
particulars of property charged, amount secured to be provided in attachment.

English
*

*

*

*

*

*

*



ISSUE THE CORPPORATE GURANTEE TO SECURE THE LOAN SANCTIONED BY SMALL INDUSTRIES 
DEVELOPMENT BANK OF INDIA FOR RS 35 LACS AS W. CAPITAL TO HCE FOODS & BEVERAGE PVT LTD

07/05/2012

3,500,000.00

8. Particulars of the charge holder (In case charge is modified in favour of ARC or assignee, enter particulars
of ARC or assignee)

Category

If others, specify

CIN, in case charge holder or ARC or assignee is a company

Name

Address     Line I

Line II

City

State

ISO country code

Country

Pin code

e-mail ID

9.   Nature, description and brief particulars of the instrument(s) creating  or modifying the charge

10.   Date of the instrument creating or modifying the charge (DD/MM/YYYY)

11.(a)   Whether charge created or modified outside India Yes No

(b)  In case of charge created or modified outside India on the property situated outside India, the date of receipt of 

the instrument(s) in india (DD/MM/YYYY)

12.(a)   Amount secured by the charge    

(In case the amount is in foreign currency, rupee equivalent to be stated)   (in Rs.)

(In case of modification of charge, enter the amount secured by the charge after such modification)

(b) Amount secured by the charge in words

(c) In case amount secured by the charge is in foreign currency, mention details

13. Brief particulars of the principal terms and conditions and extent and operation of the charge

(a)   Rate of interest

700017

IN

KOLKATA
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SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA
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    1.00% above SIDBf's PLR with monthly rests, on daily product basis, subject to change from time to time at SIDBI's 
discretion. The present effective rate being 13.75% p.a.

Financial institution

Rupees Thirty Five Lacs  only

   

*

*

*

*

*

*

*

*



 
STOCKS 30% 
BOOK DEBT 40%

The charge operates as a first charge / extension of first charge on the movable and immovable properties of the 
company to secure the due repayment and discharge by the company to SIDBI of its Term Loan Limit of  
Rs.35 lakh, in addition to the existing term loans / loan limits aggregating Rs.165 lakh (Total Amount secured being 
Rs.200.00 lakh) together with all dues payable as per terms of sanction, as amended or to be amended or modified 
from time to time.

Extension of lien on FDR of Rs 10.00 lakh. 
Demand Promissory Note (DPN) for Rs 35. 00 lakh

 

ON DEMAND

    

 

     

(b)   Terms of repayment

(c)   Margin

(d)   Extent and operation of the charge

(e)  Others

14. In case of acquisition of property, subjected to charge, furnish the details relating to the existing charge on the

property so acquired

(a)  Date of instrument creating or evidencing the charge (DD/MM/YYYY)

(b)  Description of the instrument creating or evidencing the charge

(c) Date of acquisition of the property (DD/MM/YYYY)

(d) Amount of the charge      (in Rs.)

*

*

*



immovable properties admeasuring 33 satak situated at Mouja Orgram, LR Khatian No 4757, Dag No 5050/5088JL 
No.11, PO & Vill. Orgram. PS Bhatar. District Burdwan, West Bengal

  

immovable properties admeasuring 90.75 satak situate at Mouza Orgram, JL No 11.R S.Khatian No 4792,Plot 
No.5050/5088. LR Khatian No.1455 within the jurisdiction of the Ongram Gram Panchayat, PS Bhatar

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(e)  Particulars of the property charged

15.   Short particulars of the property or asset(s) charged (including complete address and location of the property)*
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Remove attachment

Attach

Attach

Attach

Attach

07/05/2012

Director

00704258
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16. (a)   Whether any of the property or interest therein under reference is not registered in the name of the company

Yes No

(b) If yes, in whose name it is registered

17. Date of last modification prior to the present modification (DD/MM/YYYY)

18. Particulars of the present modification
(Please ensure that correct particulars are entered as the same shall be displayed in the certificate of modification 
of charge)

Attachments
 List of attachments

1.   Instrument(s) of creation or modification of charge

2. Instrument(s) evidencing creation or modification

of charge in case of acquisition of property 
which is already subject to charge

3. Particulars of all joint charge holder

4. Optional attachment(s) - if any

Verification

I confirm that all the information and particulars mentioned above are true and correct as per the company's record and as 
per the attached charge instrument(s) or document(s). A copy of the attached charge instrument(s) or document(s) is/ are 
available at the registered office or principal place of business in India of the company.

I have been authorised by the Board of directors' resolution number dated (DD/MM/YYYY) to

sign and submit this form.

To be digitally signed by

Managing Director or director or manager or secretary  (In case of an Indian company)
or an authorised representative (In case of a foreign company)

Designation

Director identification number of the director or Managing Director; or 
Income-tax permanent account number (income-tax PAN) of the 
manager or authorised representative; or
Membership number, if applicable or income-tax PAN of the secretary (secretary of a 
company who is not a member of ICSI, may quote his/ her income-tax PAN)

*

*

SAMRA
T
GUPTA

Digitally signed by SAMRAT 
GUPTA
DN: c=IN, o=Personal, 
ou=Personal, cn=SAMRAT 
GUPTA,
serialNumber=49E67590BCF51C
65D955265CD82673C130C09666
2E839175155EDD78BA10D5DE,
l=KOLKATA,
email=gupta_samrat@hindustanc
ontrols.com, st=West Bengal 
Date: 2012.05.16 12:13:01 +05'30'



DEPUTY GENERAL MANAGER

Prescrutiny SubmitCheck FormModify

Verification

I/ we confirm that the attached charge instrument(s) or document(s) is/ are true copies of the original which is/are 
available with the charge holder and/ or assignee and all the information and particulars mentioned above are 
derived there from are concisely and corredted stated.

I/ we am/ are duly authorised to sign this form.

To  be digitally signed by

Designation

Charge holder

To  be digitally signed by

Designation

ARC or assignee

*

  

059926

HINDUSTAN CONTROLS & EQUIPMENT PRIVATE LIMITED

Certificate

It is hereby certified that I have verified the above particulars (including attachment(s)) from the records of

and found them to be true and correct. I further certify that all the required attachment(s) have been completely 
attached to this form.

Chartered accountant (in whole-time practice) or Cost accountant (in whole-time practice) or

Company secretary (in whole-time practice)

Whether associate or fellow Associate Fellow

Membership number or certificate of practice number

*

*

This eForm has been taken on file maintained by the registrar of companies through electronic mode and on 
the basis of statement of correctness given by the filing company.

  

 

Kumar
Samir

Digitally signed by Kumar Samir 
DN: c=IN, o=SMALL 
INDUSTRIES DEVELOPMENT 
BANK OF INDIA, ou=Banking 
Unit, postalCode=700017, 
st=West Bengal, 
serialNumber=8f3b3b9f1dac9417
41970c4f4402267b53f9e2a25863
42edb556228eca130e25,
cn=Kumar Samir 
Date: 2012.05.16 13:18:31 +05'30'

PARIMA
L
MOULIK

Digitally signed by PARIMAL MOULIK 
DN: c=IN, o=Tata Consultancy Services - 
Certifying Authority, ou=K.D.K. Softwares 
(India) Pvt. Ltd. - Registration Authority, 
ou=Individual - Others, ou=Class 2 
Certificate, st=WEST BENGAL, l=KOLKATA, 
email=moulik2155@rediffmail.com,
serialNumber=41111cb2a0cd3f7d5ab79fa85
e45abed64b77d2740b26b77049a02fdac3b0
87a, cn=PARIMAL MOULIK 
Date: 2012.05.16 13:54:45 +05'30'


